A~

[ —
—

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

g 6:

Applicant(s)

Advocate for

Loyad

JODHPUR BENCH, JODHPUR
ORDER SHEET

e m-) APPLICATION No7)g OF 2 avnd,

&j A Respondent(s) \U) Q@\

Advocate for

Applicant(s) ”““7 9< AQM,\Q’ Respondent(s)

Notes of the Registry

Orders of the Tribunal

R
S
C e
1™ \W e
WA

\\1 ﬂ’ o6
\f ..A/)\Ag}mf\% @erv, (unte) T AN
Q/[ 1 U,

chum ui .
imissieg on_

§T‘, _&f -

15/11/2006
Present : Mr. Y.K. Sharma, Advocate.

Heard learned counsel for the applicant,

§s=:w= notice to the respondents regarding admission of this case,
The case be listed on 29.11.2008, befors the Reqgistrar for completon of
pleadings. Notices be sent through speed post / registered ALD.
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OA No 2052008
Date of order: 26.02, 2007

M YK, Sharma, counse! for agp?;rant

Mr. Punit hra, proxy counss! for
Wr. Sali Trivedi, counsel for respon denis,
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I Dr. K.B.S, Rajan)
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OA Mo, 205/2006
Date of Order: 27.08.2009

Laweyars’ strike continues. List this casa
on 04,.11.2009,
e

{S.P. Singh} [Justice S.M.M. Alam]
Administative Member Judicial Member
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'@ - O.A.No.205/2006

Date of Order :'06.01.2010

Nohe present for the applicant |
Mr! Sali Trivedi, counsel for the respondents.

~ [This Original Application was filed in the year 2006
following his retirement in 2005. He was earlier
compuilsorily retired in the year 2000 and thereafter
compulsorily retirement was set aside and he was put

~ up|on duty. But the intervening period was treated as
L di;eS‘non ‘and thereupon the applicant came to this
-~ Court. ' :

It appears that the counsel for the applicant had .
passed ‘away and the applicant has not made” any .’
alternate = arrangements for his representation.
Therefore, in the interest of justice the Tribunal has
 itdelf issued notice to the applicant, which has
- apparently served on him. But, even then he had not
E ‘'made any alternate arrangement for his representation.
A Bit, in case he would like to seek a further intervention,

" we have decided not to pass any order on merits, but

dismiss this matter for non-prosecution and default.

Therefore, the O.A. is dismissed in default. No order as

(Dr. K.B. SU E$H)/

MEMBER (J)
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